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RAJYA SABHA 
Thursday, the 14th March, 1985723rd 

Phalguna 1906 (Saka) 

The House met at eleven of the clock. Mr. 
Chairman in the Chair. 

ORAL,   ANSWERS   TO   QUESTIONS 

Mr. CHAIRMAN: Yes, now Questions. 
Question No. 21 and Question No. 30 will be 
taken up together. Yes, Mr. Satyanarayan 
Reddy. 

Involvement of opposition parties for 
Solution of Punjab problem 

*21. SHRI B. SATYANARAYAN 
REDDY: Will the Minister of HOME 
AFFAIRS be pleased to state whether 
Government have plans to involve Opposition 
Parties in seeking a solution of the Punjab 
problem on the lines of Tripartite Meetings 
which were held in 19-83 and early 1984? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): A Cabinet 
Committee consisting of three senior 
Ministers which has been formed to study the 
problem and to look at alternatives for a 
peaceful settlement as early as possible, is 
currently looking into various aspects of the 
matter. 

Solution of Punjab problem 

30. SHRI INDRADEEP SINHA: SHRI 
CHATURNAN MISHRA: 

Will the Minister of HOME AFFAIRS be 
pleased to state the steps taken by 
Government since January this year to solve 
the Punjab problem and the progress so far. 
made in this regard? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN). A Cabinet 
Committee consisting of three senior 
Ministers which has been formed to • study 
the problem and to look at    alternatives for a    
peaceful 

settlement as early as possible is currently 
looking into various aspects of the matter. A 
number of Akali leaders, who were under 
detention, have been released with a view to 
create congenial atmosphere for furthering 
solution of the problem. The Cabinet 
Committee proposes to visit Punjab in 
furtherance of this objective. 

SHRI  B.   SATYANARAYAN  RED 
DY: Sir, my question was very spe 
cific. I have asked whether the Mini 
ster of Home Affairs be pleased    to 
state whether the Government   have 
plans to involve the Opposition    par 
ties in seeking a solution of the Pun 
jab problem on the lines of the tri 
partite meetings which were held in 
1983 and early 1984. In this connec 
tion, I would like to draw the atten 
tion  of the Government  to  the  fact 
that in all ten tripartite     meetings 
were held in  19«3  and  1984,  but no 
solution  could be  found. When    the 
first tripartite meeting between    the 
Central Ministers, the leaders   of the 
various Oppostion parties and the re 
presentatives of the Akali Dal started 
on the 25th of January 1983, the then 
Home Minister, Mr. Sethi, said speci 
fically that the issues had been nar 
rowed  down    and  there    was  near- 
agreement. I do not know., what hap 
pened later. So many meetings were 
held and the last meeting which was 
held in 1984 has been adjourned due 
to the violence and serious situation 
that arose in Punjab then and, after 
wards, President's Rule was promul 
gated.   But  no  steps  were   taken  to 
convene a meeting of the Opposition 
leaders and no serious attempts    has 
been made in this direction. Ultima 
tely,  we  know,  how  the  nation  had 
to face a terrible situation and     the 
late Prime Minister, Mrs. Indira Gan 
dhi,  was   brutally   assassinated      by 
her own security men. That situation 
arose   and,   consequently,  riots    took 
place in Delhi _____ (  Interruptions). 

†The question was actually asked   on the floor of the House   by Shri Indradeep Sinha. 
1642 RS—1. 



3 Oral Answers [RAJYA  SABHA] to Questions 4 

MR. CHAIRMAN: Only   questions, 
please. 

SHRI B. SATYANARAYAN REDDY: I 
do not know \vhat steps the Government is 
taking. I also want to know whether the 
Government , will take the Opposition leaders 
into confidence in trying to solve this problem 
once and for all with goodwill and in 
seriousness. I do not know.... (Interruptions). 

MR. CHAIRMAN: Let him answer first. 

SHRI B. SATYANARAYAN REDDY: 
The Minister has only said that a Cabinet 
Committee has been set up... (Interruptions). 

MR. CHAIRMAN: Let the Minister 
answer   first. 

SHRI B. SATYANARAYAN REDDY: 
One minute, Sir. He says that a Cabinet 
Committee has been formed. He says that it 
will go round Punjab ... (Interruptions)... I do 
not know. My question was whether the 
Opposition leaders would be involved and the 
tripartite meeting woul<i take place. I would 
like to know what steps the Government has 
taken in this direction. He says that the Com-
mittee will go round the State and meet the 
people. But I want a specific answer. 

MR. CHAIRMAN: That is right. You want 
an answer. Let the Minister answer first. 

SHRI S.B. CHAVAN: Sir, the reply is very 
clear. The Cabinet Committee Is seized of the 
matter and if the Cabinet Committee feels like 
that and feels that the members of the 
Opposition need to toe consulted at the 
appropriate stage, that will be done if we feel 
that way. 

MR. CHAIRMAN: Put your second 
supplementary,  please. 

SHRI B. SATYANARAYAN REDDY: 
Sir, the answer given by the Minister is very 
vague. He s;ays that only if he thinks it proper 
and neces- 

sary, he will call the meeting. That is not 
right...   (Interruptions). 

MR. CHAIRMAN: No comments. Please 
put your second supplementary. 

SHRI B. SATYANARAYAN REDDY: Ten 
tripartite meetings were hold. (Interruptions) 
There was also , the second conclave of 
opposition leaders in which NTR, Chief Minister 
of Andhra Pradesh took a leading part... 
(Interraiptions,) this second meeting was held at 
Delhi when a Resolution was adopted on Punjab 
and its solution and forwarder to the Central 
Government. I would like to know from the 
Minister concerned whether in the light of that 
Resolution which we had forwarded to the 
Central Government, ana whether the 
Government is going to call the Opposition 
leaders to find out a solution of the Punjab 
problem. 

SHRI S. B. CHAVAN: The hon. Member 
has referred to the Conclave which took place 
in Sri Nagar and the Resolution. In furtherance 
of that the Government does not propose to 
call any of the members of the Opposition. 
The Cabinet Sub-Committee is considering all 
aspects of the question and whenever we feel 
that consultation with some of the hon. 
Members of the Opposition is necessary, in 
that case at an appropriate stage we might call 
them for discussion. 

MR. CHAIRMAN: Mr. Indradeep Sinha. 

SHRI INDRADEEP SINHA: Sir, when the 
Cabinet Sub-Committee was formed, 
immediately after the Lok Sabha elections, it 
was welcomed by almost all the political par-
ties in the country as a positive step towards 
the solution of the problem. But, 
unfortunately, little or very little has been 
done following the formation of the Cabinet 
Sub-Committee Now, recently some Akali 
leaders have been released. That is a good 
step. But I would like to know, what are the 
difficulties in the release of the person like 
Mr. Prakash     Singh 
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Badal or Mr. Gurcharah Singh Tohra or a 
large number of persons against whom no 
specific charges have been levelled. If there 
are any charges the Government may try 
them. But if there are no charges against 
certain persons why have they not been re-
leased, and what is the difficulty for the 
Government in releasing them? Scconly, what 
is the difficulty for the Government in 
accepting almost the unanimous demand or 
the democratic opinion in the country for 
instituting a judicial inquiry into the unfortu-
nate incidents that happened in Delhi and 
other places after the tragic assassination of 
the late Prime Minister? 

MR. CHAIRMAN: Not relevant to Shis 
question. Reply to the first part. 

SHRI S. B. CHAVAN. His first part of the 
question relates to some Akali leaders. The 
hon. Member seems to he interested in finding 
out as to why others have not been released so 
far. Sir, the cases are being reviewed, and if 
we feel that here is a case where the release is 
going to create the necessary atmosphere for 
the discussion for finding out a solution to the 
Punjab problem, certainly the Government 
will be too happy to release them. But unless 
the entire scrutiny is completed, I am not able 
to say as to who is going to be re-teased. If 
there are no specific charges against any 
persons, normally they are not detained. If 
there is a violent activity or if there has been a 
criminal charge against the person concerned, 
Government do not propose to release him. 

SHRI INDRADEEP SINHA: There •was a 
broadcast made on the 2nd of Jane, 1984, try 
the late Prime Minister, Shrimati Indira 
Gandhi, about the terms of a possible solution 
of the Punjab problem. Hag the Government 
referred the Prime Minister's broadcast to their 
Cabinet Sub-Committee for review or re-
consideration "by the Cabinet Sub-Committee 
or is it supposed to proceed on that basis or 
has the Government formulated any other 
basis for the solution of the Punjab problem? 

SHRI S. B. CHAVAN: Sir, all the 

statements made by the Prime Minister are 
with the Cabinet Sub-Committee. All angles 
are being properly examined. I cannot 
possibly disclose as to what strategy the 
Cabinet Sub-Committee is trying to evolve 
for finding a solution of the problem. 

 

MR. CHAIRMAN: What is the question? 
SHRI CHATURANAN MISHRA: I am 

coming to that. Will the Government allow 
the secular parties and the trade unions to 
launch campaign on the questions of national 
unity, particularly Hindu-Sikh unity in 
Punjab? Will you allow us to do so in Punjab 
with reasonable restrictions? 

SHRI S. B. CHAVAN: I do not think there 
has been a total prohibition on propagation of 
secular views in Punjab. It all depends on the 
assessment which each political party makes 
of the situation prevailing    in 
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that area. Everybody is welcome for 
propagation of secular ideals in that area. But 
I do not know what kind of activity goes on in 
the name of secular ideals which are sought to 
be preached. It is very difficult for us to say 
anything about it. The Government has to act 
in certain cases where undesirable activities 
come to the notice of the Government. 

SHRI CHATURANAN MISHRA: My 
question is whether the trade unions and the 
secular parties will be allowed to hold 
meetings with reasonable restrictions. There 
are restrictions for us. The Akali Dal and the 
Hindu Sur-aksha Samiti are free to say all 
kinds of things in their temples and gurud-
waras on this specific question. Are you going 
to relax it for us or not? That is the point? 
Either you say that you relax or that you don't 
relax. Would you give us the civil liberties to 
launch this movement? 

SHRI S. B. CHAVAN: This is a suggestion 
for action. We will examine it. 

 
SHRI JASWANT SINGH: Mr. Chairman, 

Sir, even though the question refers to it, 
personally I don't think the question whether 
the Government involves those of us in the 
Opposition in the tripartite talks or does not 
involve us is of critical importance. It is up to 
the Government. And the Minister has said 
that he will involve us if he finds it necessary. 
Fair enough. That is perfectly acceptable to us 
Avowedly and quite rightly, the Government 
has said that a matter of urgent priority is 
finding a solution, a solution to his apparently 
intractable problem of Punjab. Government 
has demonstrated its desire to move fast by 
appointing Governors in the manner in which 
it has appointed one for a State like Punjab 
with a view to solving the problem there. If a 
decision is taken in the ad hoc manner in 
which it is taken , thendoubts arise. Following 
from that doubt, Sir, I would like to know, 
specifically a few things. After the release of 
Shri Harchand Singh Longowal, he has 
categorically    said 
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three or four things which would lead towards 
a resumption of talks. What is the 
Government's reaction to those three or four 
things? Secondly, the Indian Army has today 
been in Punjab as the law and order agency 
for almost nine months. When is the Army 
going to.be finally withdrawn from Punjab? 

 
SHRI S. B. CHAVAN: Sir, Shri Longowal 

seems to have said that these are the pre-
conditions wh'^n the Government will have to 
satisfy before any negotiations can be started. 
But this is what the newspapers have reported. 
Government has not any su~h thing from Shri 
Longowal. And without getting an authent:c 
report from him, it will not be proper on the 
part of the Government to react on the basis of 
he newspaper report. I am sor^y, I forgot +he 
subsequent portion of his question. 

SHRI JASWANT SINGH; May I repeat it, 
Sir, with your permission? 

MR. CHAIRMAN: When is the Army 
going to be withdrawn? 

SHRI S. B. CHAVAN: About the presence 
of the Army... 

SHRI JASWANT SINGH: If you give me 
an opportunity to repeat it.... 

MR. CHAIRMAN: No, no. 

SHRI JASWANT SINGH: The question is 
import int. When is the Army going to be 
withdrawn f om Punjab? It is forgotten by the 
Minister. 

MR. CHAIRMAN: I have reminded the 
hon. Minister. 

SHRI S. B. CHAVAN: The s'lhs?-ijuent 
portion of the hon. Member's question is 
ahout. the withdrawal of the Army in Puniab 
Barring three districts of Puniab, in the rest of 
the ureas, the Army v,as ^e<»n withdrawn. 
And in tno«e three districts also, a? far as 
possible, we will try to see that 

the local police is able to manage the entire 
thing though the presence of the Army in 
some form or the other is bound always to be 
there. 

SHRI JASWANT SINGH: Always? Are 
you suggesting that... 

MR.  CHAIRMAN:  No, no. 

SHRI   JASWANT     SINGH:      The 
Minister has said... 

MR.  CHAIRMAN:  No, Please. 

SHRI JASWANT SINGH:. .the presence is 
always to be there. 

MR. CHAIRMAN: No, no. Nothing will 
be recorded. Now. Shri Rama-.nand  Yadav.   
(Interruptions). 

SHRI JASWANT SINGH:  •• 

 

MR.   CHAIRMAN:    I  will   decide the 
relevance of it. 

•♦Not recorded.
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SHRI INDRADEEP SINHA: Sir, I 
object to the first part of the question 
because it puts all the opposition par 
ties in the dock. Either we be allow 
ed to make a statement about our 
position regarding the Anandpursahib 
Resolution, or that part should be 
ruled out.  

 
SHRI CHATURANAN MISHRA: 

Why nut all that together? (Inter 
ruptions) .  

MR. CHAIRMAN: Whatever     you have 
said has not gone on     record. (Interruptions). 
You cannot challenge the Chair, please sit 
down. 

 

SHRI INDRADEEP SlNHA: Doesn't the 
Government know it? 

 
SHRI KHUSHWANT SINGH:    Mr. 

Chairman, Sir,  the most     significant step in 
breaking the impasse on   the Punjab situation 
has f?een taken     by the Prime Minister 
himself. I     welcome this and I think everyone     
in this House would welcome ft. It     is the 
statement     the Prime     Minister made to the 
magazine 'Sunday'      in an interview where he 
said that judicial inquiry into what had   hap-
pened in Delhi and other places would be 
instituted and this has become     a point of 
issue.    The Prime   Minister then made     the 
statement that     he would make a statement to 
this effect by the 10th of March. 'But then     he 
was unfortunately out of the country in 
Moscow.    I would like to    know from the 
Home    Minister,     whether such a statement, 
which would   make it easier for negotiations 
on Punjab to take place, is likely to be made     
by him as the Home Minister or by     the 
Prime Minister himself. 

SHRI S. B. CHAVAN: Sir, the entire issue 
is being considered by the Cabinet Sub-
Committee and ultimately it is the Prime 
Minister who, in consultation with the Cabinet 
Sub-Committee, is going to take a d*e2isioir 
in the matter. Regarding the interview to 
which the hon. Member has referred. I think it 
will have to foe a package in whieh all aspeots 
will hi,. considered.. .We do not rule out the 
possibility of that kind of inquiry if a solution 
-seems ta be in sight. 

SHRI   KHUSHWANT   SINGH: Sir, I 
specifically asked whether by     the 19th of 
March     the Prime   Minister 
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w»uld be nuking a statement to that effect, 
yes or no? 

SHRI RAJIV GANDHI: Sir, the report is 
x«t pweisely eorreet. I have not read what the 
Sunday has said. So, I am not sure what 
exaatjy it is you are reading. 
The question that the hon. Member seems to 
have quoted is whether I will make a 
statement by 16th of March. As it is already -
the 14th oday I think the question is irrele-
vant. 

MR.  CHAIRMAN:   Out of date. 

SHRI M.  S.  GURUPADASWAMY; May I 
say that it is right and proper that we have    
started the  Question Hour today on the   issue 
of Punjab which is engaging our attention and 
the  attention  of  the  entire   country for such a 
long time.   But the replies of my friend, the 
Home Minister, are rather disturbing to me. He 
has needlessly said  that  the     opposition 
parties are divided on this issue and he is not 
very sure of the stand of the opposition parties 
in this matter and     he     has,    thereby,    cast    
aspersions   of  the      opposition  parties. May 
I ask whether any doubt    still remains     about 
the    stand of     the opposition  parties   on   
the  nutter of Punjab?  Nobody in  this  House    
or outside is working against the unity of the 
country and the integrity    of the country, If I 
may  say so. Even the Akalis have reiterated 
more   than once  that  they  do  not  stand      
for separism of any sort;  they are only 
concerned about certain matters    to be    dealt    
with    by    the    Stata of Punjab  and they 
have   raised    some issues.    May  I know 
whether     the Government is   keen in creating   
a proper climate for negotiations?     If that is 
so, they have released only 8 Akali leaders and 
many others are 

still under custody; does it create ony proper 
climate for negotiations at all? And may I also 
know whether, after the release! of these 8 
leaders, any effort has been made or any move 
has been, made by the Government to contact 
those leaders? My friend has rightly said that 
he cannot react to- the statements appearing in 
the press. But whether he has made any effort 
to contact them after release and tried to find 
out what the latest position is. I do not Imow, 
since the sub-committeo of the Cabinet has 
been appoined for this purpose, whether any 
proposals have been formulated. 

MRl CHAIRMAN: Your question should 
last only two minutes, and then I shall ask the 
Minister to reply. 

SHRI Ml S. GURUPADASWAMY: I will 
just finish. Prime Minister in the last session 
said that there has got to be a package deal, 
and solution cannot be by piecemeal method. 
May I know if he stands on that and what does 
he mean by package and what are the elements 
in this package? Sir, I would like to say that; 
after the statement of the Prime Minister, the 
situation has not improved at all. Sunce first 
move has been made by the Government to 
release a few Akali leaders, may I know 
whether the Prime Minister or the Cabinet 
Sub-Committee or the Government will take 
steps in the matter of negotiations. This is very 
very important and I don't think by postponing 
this issue we are going to solve the Punjab 
tangle satisfactorily. 

SHRI S. B. CHAVAN: I don't agree with 
the hon. Member's assessment that after the 
Prime Minister's statement, conditions have 
not improved.    In fact, a very con- 
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genial atmosphere has been created ^and 
release of some Akali leaders has been 
welcomed by all sections of society. It is a 
matter of judgment of the Government as to 
who needs to be released. As I have staged 
earlier, we are examining the cases and as we 
finalise it, certainly those who can be released 
will be released. So far as package deal is 
concerned, if we try to find a solution by 
piecemeal method leaving the major issue 
unsolved, then that is not a solution. When we 
are trying to find a solution to the problem, it 
wall have to be a package deal. All aspects of 
the question will have to be dealt with, and a 
solution will have to be found. It has to be a 
package deal. 

MR. CHAIRMAN: Only one point you 
have not answered, Mr. Minister. Have you 
made any contact with these people who have 
been released? 

SHRI S- B. CHAVAN: These people have 
been re'eased and we would like to give them 
some more time to settle down, contact their 
colleagues and form their own opinion. 

SHRI  PARVATHANENI     UPENDRA:    
Sir,   I   am   referring    to    the answer    of    
the    hon.   Minister    to the    main    question.    
It    is    highly unsatisfactory    and    also    
derogatory to    the    opposition    parties.    It    
is really a bureaucratic answer to     say that the 
Cabinet Committee would decide, if at all the 
opposition     parties are to be called, when    
and    where and who should be caslled and so 
on. A favourable climate has now     been 
created with the release of the Aksli leaders 
and it is the proper time     to call the 
opposition parties and     elicit their view* 
before    the      Committee goes to   Puniab     
on a studv     tour. There is no harm in calling 
the meeting now and, if necessary, they    can 
call another meeting on their return. If the hon. 
Minister- is not in a riosi-tfon U decide the 
matter, the     Prime Minister is present m the 
House and 

I would request him to say whether he can 
agree to the proposal since it is in consonance 
with his oU-de».aied policy of involving the 
opposition par-. ties in the solution of national 
problems. There is no harm in convening a 
meeting immediately. I would request the 
Prime Minister to give his views. 

SHRI RAJIV GANDHI: We will involve 
the Opposition. The question that was asked of 
the Home Minister was very specific. Are you 
going to involve the Opposition? When are 
you going to involve the Cpposition? He said, 
when it is convenient and when we think the 
time is ripe, we will involve the Opposition. 
This is absolutely correct. It Is no use involv-
ing the Opposition before the time is ripe. We 
will involve the Opposition. We will talk to 
you. We will discuss it with you and we would 
like this time to be put on record. 

SHRI SUSHIL CHAND MOHUNTA: Sir, 
during the elections, there was a very adverse 
rea tion to one proposal for solving the Punjab 
tangle. This was a proposal for merging the 
three States, of Himachal Pradesh, ... 

MR.  CHAIRMAN:  Not relevant. 
SHRI SUSHIL CHAND MOHUNTA; I am 

putting my question. It was specifi-ally 
denied, it was said that Himachal Pradesh 
would not merge with Punjab. But nothing 
was s^id in respect of Harvana. I would like to 
know whether Haryana's merger is being 
considered. 

MR. CHAIRMAN:  Not allowed. 
SHRI VISHWA BANDHU GUPTA: Sir, 

the hon. Minister talked about specific 
demands ?md so on. I would like to know 
from the hon. Minister, whether an effort 
would be made to get specific demands, with. 
a time-bound programme from Mr. Longo-
wal. For example, to speaifv "which basis the 
talk* wi"il pro~e°d *>e*au«e without a specific 
enun"'«Mon of what they want, how can the 
talks proceed? 
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SHRI S. B. CHAVAN: Hon. Member is 
right. Every time when negotiations have been 
held with some of the Akali leaders, every 
time we try to find a solution to a particular 
issue, in a subsequent meeting, they used to 
add a number of demands. But ultimately we 
had to put up with it and tell them that they 
will have to inform the Government that these 
are the issues to which they would like to find 
solutions. But we cannot be very rigid and say 
that if they do not do it, we win mot talk with 
them. This sort of attitude we cannot possibly 
take. 

SHRI DIPEN GHOSH: sir, the question 
relates to Opposition parties. Therefore, 
Members from the Opposition should be 
given more chances to put supplementaries. 

 
SHRI N. K. P. SALVE: Punjab problem is 

as urgent as it is vague and delicate. Still it is 
of the gravest national   importance.     
Therefore    one 

would cxPect that the political parties would 
cut through party predilections and affiliations 
in finding a solution to this problem. The 
attitude of hunting with the hound and running 
with the hare should be given up by all politi-
cal parties. (Interruptions) You do not want to 
give it up. So far as Government is concerned, 
it has un-equivocally reiterated times out of 
number that within the constitutional 
framework they are willing to dis-JUSS 
anything and every thing with the Akali Party. 
Today's statement of Sant Longowal is clear 
that they are not speaking of anything which 
amounts to secession from the Union; they do 
not want Khalistan. If that be so, I want to 
know from the Home Minister whether they 
have made any tentative assessment, whether 
they are in a position at this juncture to dis-
close to us what have been the areas of 
difference between the Government and the 
Akalis. 

SHRI S.  B.  CHAVAN:  The   hon. 
Member has referred to a statement of Sant 
Longowal. I have also     read it. But unless I 
were to get some kind of communication from 
him, I cannot forcibly react to a reported   
statement in the press. So he has to send some 
kind of communication by which     I will 
know that this exactly    is    his position. As   
soon as I receive it,     I will be able to say 
what Government thinks  about it. 

I am in full agreement with the hon. 
Member that the members of the Opposition 
have been expressing  different views. There is 
no dnubt about it. But we do not want to So 
into    past history.    In future whenever we 
feel that  a stage has come when consultation 
with the members of the Opposition is 
necessary, at that    appropriate stage we will 
definitely     consult them. , 

SHRI SUKOMAL SEN: The release of the 
Akali leaders has cleared the background of 
the Pum'ab tangle. But many of their leaders 
have, not yet been release*    T^nrever, 
Anand- 
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pur Sahib Resolution is the problem which has 
to be solved if we want to tackle the Punjab 
situation. Now in the last Session, I remember 
the Prime Minister categorically stated that 
there cannot be a dialogue with the Akali Dai 
unlesg they renounce the Anand-pur Sahib 
Resolution. Now the Opposition parties have 
clearly expressed their opinion about the 
Anandpur Sahib Resolution that certain parts 
orr many of its formulations smack of-ae-
cessionism and we have condemned it. But 
Akali Dal is still sticking to the Anandpur 
Sahib Resolution. I would like to know from 
the Prime Minister whether despite a 
favourable background being created after the 
release of many of the Akali leaden, he still 
stands on the same ground that unless Akali 
Del renounces the Anandpur Sahib Resolution, 
there cannot be any fruitful dialogue or any 
solution of the Punjab problem. I would like to 
know this from the Prime Minister. 

SHRI RAJIV GANDHI: I think a slight 
correction is required. I did not say that 
rejection of the Anandpur Sahib Resolution is 
a pre-condition. I said there are certain clauses 
in the Anandpur Sahib Resolution which we 
do not think are conducive to a secular, united 
India and those should be removed. 

We do not want Anandpur Sahib Resolution 
to be a pre-condition for any talks. We do not 
really want to discuss Anandpur Sahib 
Resolution. If, like the Akali Dal says the 
Anandpur Sahib Resolution is only a Centre-
State problem, we have the Sarkaria 
Commission. The Akali Dal is most welcome 
to take it to the Sarkaria Commission, put it in 
front of Justice Sarkaria, and put their 
arguments. All the Opposition parties, the 
Congress Party and the Government will put 
their arguments and let Justice Sarkaria give 
us a report on that. 

Regarding your first statement,      I think 
there  are    certain    differences between the 
Opposition parties      on the Anandpur Sahib   
Resolution, be- 

cause certainly there is one Opposition party 
which is very strongly propagating Anandpur 
Sahib Resolution. So, I think you might like 
to discuss amongst yourselves and sort out 
exactly what your stand is or what you feel 
about this matter. 

MR. CHAIRMAN: Next question... 
(.Interruptions!)... Questions Nos. 22, 27 and 
35 will be taken together. 

SHRI R. MOHANARANGAM: Sir, all 
these questions differ. The first question deals 
with assault on Indian fishermen by the Sri 
Lankan navy. 

MR. CHAIRMAN: And 27 and 35. 

SHRI R. MOHANARANGAM: Question 
No. 27 deals with influx of refugees from Sri 
Lanka. 

MR. CHAIRMAN: On all these people can 
put questions. Therefore, I am taking all the 
questions together. 

MISS JAYALALITHA: Mr Chairman. Sir, 
Question No. 22 and Question No. 3Q relate 
to our citizens— the fishermen of 
Rameshwaram. But Question No. 27 is an 
entirely different matter. 

MR. CHAIRMAN. Doesn't matter. If I rule 
out as irrelevant, you won't agree; you will 
fight with me. Therefore, I am putting all 
these questions together. 

Assault on Indian Fishermen by the Sri 
Lankan Navy 

*22». SHRI L. GANESAN: SHRI V. 
GOPALSAMY: 

Will the PRIME MINISTER be pleased to 
refer to answer to unstarred question 456 
given in the Rajya Sabha on the 24th January, 
1985 and 
state: 

 (a) the number of Indian fishermen 
assaulted by   Sri   Lankan Navy 

The question was  actually asked 
on the floor of the House by Shri V. 
Gopalsamy. 


